J{"
4
/ .
/1B No- 3251 /19
Goaulam Iy, s
nay Vs
M/s Masabb,, Launge And Bar

20.08.2020

Present:
nt:
None for the workman.

27032020 '

advisory dated
as taken

SE1VicS of the The matter was earlier ﬁxed- fo

court notice to the workman, but. in view of
16.03.2020, of the the Hon'ble High Court of Delhi, the matter W
Up on 21.03.2020 and the date earfier fixed & 7.03.2020 Was
cancelled and the matter was fixed for 17.07.2020, but, the matter could
day in view of spreading of covid-19.

rkman was received back
pehalf of the

not be taken up on that

The notice issued to the WO
has appeared on

with the report served, but, today, no onée

workman through video conference.

gly, fresh court notice is ordered to b
d in the

e issued

Accordin
to the workman on his mobile phone number as mentione

reference, which is returnable on 29.10.2020.

Ahimad of this court is directed to send the copy of

order to the concerned official of District Court, Rouse Avenue Court

this
ex. New Delhi for uploading on the official website of Delhi District

Compl
Court.

C

(PAWAN K i"i'l}\ ll": MATTO)
Pnnlslllh!.ju'f; (ll"‘l"!(‘li R:LARBOUR COURT-IX
OUSE AVENUE COURTS.NEW DELHI
20.08.2020




l..llli Neo. 678/19
Sunil Dutt Vs Ring Road Honda

20.08.2020
n.
Sh.Ajit Kumar Singh, AR for the workma

None for the management.

Present:

ming of jssues, put, today.

The matter is fixed for fra
through video

no one has appeared on behalf of the management

conference.
iourned for framing

Accordingly, the matter stands adjo

of issues on 03.10.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

- MLW

u';\wn KUMAR M ATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELIE
20.08.2020



LID No. 72/18

N s
arender Singh Vs M/s Haldiram Products (™) Ld

20.08.2020

Present: None for the parties.

ues, but

framing Of 15
deo

The matter is fixed for today for ,
through V!

today, no one has appeared on behalf of any of the parties

conference.

ed for framing

Accordingly, the matter stands adjourn

of issues on 03.10.2020.

Ahlmad of this court is directed 0 send the copY of
of District Court, Rouseé Avenue Court

this order to the concerned official
ebsite of Delhi District

Complex, New Delhi for uploading on the official

Court.

(PAWAN KUMAR MATTO)
SIDING OFFICER:LABOUR COURT-1X
ROUSE AVENUE COURTS,NEW DELI

20.08.2020

PRE



LCA No. 1000/16
preet Singh Bhalla vs. M/s F ountanhead Conferences

Aman
& Exhibitions Services Pvt. Ltd.

20.08.2020

None for the parties.

Present:
The matter was earlier fixed for 18.04.2020 for hearing

arguments on the applications filed by the management.
But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for 05.12.2020 for

the same purpose.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for upleading on the official

website of the District Court. \ /
7%V
C

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
20.08.2020



L1D No. A38/18
Mohd. Saroor Alam Vs Yazad

20.08.2020

Present: None for the parties.

04.2020 for talk of

The matter was earlier fixed for 18.
s, but, the matter

seftlement, failing which, for hearing final argument

could not be taken up on th

at day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter
g which for hearing final arguments on

stands adjourned for talk of

28.10.2020.

settiement, failin
Ahimad of this court is directed 10 send the copy of
| of District Court, Rouse Avenue Court

r to the concerned officia

this orde
Complex, New Delhi for uploading 0N the official website of Delhi District
Court. /’H
/"/ T
T
LA

(PAWAN KUMAR MATTO)
PRESIDING lll-'l-'lI'I-‘.lhl..\l“ll’ll CoOUnT-1X
ROUSE AVENUE COURTSNEW prLul
' 20.08.2020



LC No. 1413/16 ‘
Suresh Arora vs. M/s Yashansh Constructions

20.08.2020

Present: None for the parties.

The matter is fixed for today for hearing fin
alf of any of the parties

al arguments.

But, today, no one has appeared on beh

to advance arguments through video conference.
stands adjourned for 12.11.2020 for

Accordingly, the matter
hearing final arguments.
Ahlmad is directed to send the cop

_H‘\ -
concemned official of District Court, RADC fo Lyoadmg on the official

website of the District Court. (KM“

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
20.08.2020

y of this order to the



Y.

LGA No. 560/16

ram Dayal vs. M/s Pure Drinks New India Ltd.

20.08.2020
Present:  None for the workman. h
u
Sh. Aneesh Sadhwani, proxy AR for the management throug
video conference,
The matter is fixed for today for hearing further final
arguiments.

But, today, no one has appeared on behalf of the workman to
through video conference.
Accordingly, the matter stands adjourned for 28.10.2020 for

hearing further final arguments,

Ahlmad is directed to send the copy of this order to the
T
concerned official of District Court, RADC for tiploading on the official

website of the District Court. /f,*_j./ TR L

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
20.08.2020



LID No. 383/16
Ramesh Choudhary vs. M/s Devson Presstech Pvt. Ltd.

20.08.2020

Present: None for the parties.
guments i

The matter is fixed for today for hearing final ar '
y Of the paﬂles

But, today, no one has appeared on behalf of an

to advance arguments through video conference.
r 21 11.2020 for

Accordingly, the matter stands adjourned fo

hearing final arguments.
Ahlmad is directed to send the copy
t Court, RADC for uql'o_ading on th

of this order to the

concerned official of Distric e official

» v | ot
website of the District Court. f—] 7
v /"_1,,-'/ - \
( W
Ol

(PAWAN KUMAR MATTO)
Presiding Ofticer Labour Court-IX
Rouse Avenue Courts/New Delhi
20.08.2020



P

LID No. 332/18

Naresh K
umar yy
Ryan International Sel
" ‘““l llll'l ors.

20.08.2020

Present:
None for the workman

Sh. x
Gaurav Bajaj, AR of management no.1
t no.2

Sh. Rajiv Gupta, AR of the managemer

The matter is fixed for today for evidence of the

wor
kman, but, today, no one has appeared on be

through video conference.
stands ad]ourned for

directed 10 file
to the next

Accordingly, the matter
2021. Workman i$

it one week prior
to the management

evidence of the workman on 01.01

the affidavits of the witnesses in the cou

dvance copies thereof

date of hearing and supply a

or its AR in similar manner.
cted to send the copy of

Ahlmad of this court is dire
Rouse Avenue Court

oncerned official of District Court,

this order o the C
the official wﬁbsite of Delhi District

Complex, New Delhi for uploading on

b &
|

, Court.
(PAWAN KUMAR MATTO)
SIDING OFFICER:LARBOUR CoUnRT-1X
ROUSE AVENLE €COU RIS NEW DRl I‘ll
20.08.2020 J

PPRL




LID No. 424/16
Surat Singh vs, M/s R.S. International

20.08.2020

Present: None for the parties.

The matter is fixed for today for hearing final arguments.

But, today, no one has appeared on behalf of any of the parties

to advance arguments through video conference.
Accordingly, the matter stands adjourned for 24.11.2020 for

hearing final arguments.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for plgziding on the official

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
20.08.2020

website of the District Court.



/

nod Sharma vs. M/s Devson Presstech Pvt. Ltd.

1 20.08.2020

© Present:  None for the parties.

4

The matter is fixed for today for hearing final arguments.

But, today, no one has appeared on behalf of any of the partie:
to advance arguments through video conference.

Accordingly, the matter stands adjourned for 21.11.2020 for
hearing final arguments.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for up}oading on the official

website of the District Court. /,f-*%
(r

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
20.08.2020



LI No. 2021 /17 '

Shiv Shankar v Bhawani Indusirvies

20.08.2020
Present: Naone for the workman.
Sh. Santosh Singh, AR of the management.

The matter was earlier fixed for 27.03.2020 for

evidence of the workman, but, in view of advisory dated 16.03.2020, of
the Hon'ble High Court of Delhi, the matter was taken up on 21.03.2020
and the date fixed as 27.03.2020 was cancelled and the matter was

ordered to be listed on 17.07.2020 for the same Purpose, but, on
17.07.2020, the matter could not be taken up in view of spreading of
covid-19.

Today, no one has appeared on behalf of the

workman through video conference.

Accordingly, the matter stands adjourned for the
evidence of the workman on 26.03.2021. Workman Is directed to file the
affidavits of the witnesses in the court one week prior to the next date of

hearing and supply advance copies thereof to the management or its AR

in similar manner.
Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

1onk-

(PAWAN KUMAR MATTO
PRESIDING OFFICER:LABOUR mt"n'l‘-lt
ROUSE AVENUE COURTS.NEW DELIY
20.08.2020

Court.




LIR No. 2822/ |

Harilal
5
~ Illmwuni Indusir;
L L

20.08.2020

Present:
: None for the workman.

Sh. Santosh Singh, AR of the management.

The matter was earlier fixed for £7.03.2020 for
evidence of the workman, but, in view of advisory dated 16.03.2020, of

the Hon'ble High Court of Delhi, the matter was taken P on 2
he matter was

but, on

ading of

and the earlier fixed as 27.03.2020 was cancelled and t
ordered to be listed on 17.07.2020 for the same purpose,
17.07.2020, the matter could not be taken up in view of spre
covid-19.

Today, no one has appeared On pehalf of the

workman through video conference.

Accordingly, the matter stands adjourned for the

evidence of the workman on 26.03.2021. Workman is directed to file the

affidavits of the witnesses in the court one week prior to the next date of

hearing and supply advance copies thereof to the management or its AR

in similar manner.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the offi fal \.; site of Delhi District
Court. T

f

1I';\“Q KUM
e (PAWAN SEAR MATYT
PRI :llq::I::- :il- !'!l'l'lIl:l;.-\Il(ll'll1(‘|l:ll"li'l’ '
Sk AVENLE COURTS NEW “IZI:I;\
20.08.2020 "



No. 391/18

rikant vs I 4
arade Security and Allied §
erviees

20.08.2020

Present:
Nofig:forhe parties.

T '
he matter is fixed for today for evidence of the

workman.

Today, no one has appeared oOn behalf of any of the

parties through video conference.
the matter stands adjourned for
03.2021. Workman is directed 10 file

rior 10 the next

Accordingly,

ce of the workman on 30.

eviden
s int

the affidavits of the witnesse
date of hearing and supply advance

ts AR IN similar manner.

Ahlmad of this court i
trict Court, Rouse Avenue

fficial website of Delhi District

he court one week P

copies thereof to the management

ori
s directed to send the copy of
Court

oncerned official of Dis

this order to the C
loading on the ©

complex, New Delhi for up

Court. /
ey

(PAWAN KUMAR MATTO)
PRESIDING OrFICER:LABOUR COURT-IX
RHOUSE AVENUE COURTS.NEW DELMI
20.03.2020




vo. 1732/16

m Sewak Singh vs Nath Electronies
20,08.2020 |

Present: None for the parties

The matter was earlier fixed for 19.05.2020 for
evidence of the management, but, the matter could not be taken up on

that day in view of spreading of covid-19.

Today, no oné has appeared on pehalf of any of the

parties through video conference

stands adjourned for

Management is directed 10
next date

Accordingly, the matter

anagement on 23.02.2021.
the court one week prior t0 the

thereof to the workman of his AR

evidence of the m
file affidavits of the witnesses in

of hearing and supply advance copies

in similar manner.
f this court is girected to send the copy of

Ahlmad O
e Avenue Court

this order to the concerned official of District Court, Rous

Complex, New Delhi for uploading On the official website of Delhi District

Court. [/
A
/. )

-1
p'/ ~ "‘1-"‘

(™~ —1
(PAWAN KUMAR MATTO
PRESIDING OFFICER:LABOUR {*m!m‘ 1X
ROUSE AVENUE COURTS.NEW DELHI
20.08.2020



LIR No. 3361/16

0. Thampi vs Bhagwan Mahavir Hospital

20.08.2020
Present: None for the workman.
Sh. R. M.Tiwari, AR of the management.

The matter was earlier fixed for 18.04.2020 for

evidence of the management, but, the matter could not be taken up on

that day in view of spreading of covid-19.

Today, no one has appeared on behalf of the

workman through video conference

Accordingly, the matter stands adjourned  for

evidence of the management on 23.02.2021.

Ahlmad of this court is directed to send the copy of

District Court, Rouse Avenue Court

this order to the concerned official of
wﬁﬁ?ﬁte of Delhi District

Complex, New Delhi for uploading on the official

Court.
(- %

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUL COURTS.NEW DELMNI
20.08.2020




LID Neo. A39/18
gafar Vs Yazad
20.08.2020

Present: None for the parties.

The matier was earlier fixed for 18.04.2020 for talk of

settiement, failing which, for hearing final arguments, but, the matter

could not be taken up on that day in view of spreading of covid-19.

e has appeared on behalf of any of the

Today, no on
parties through video conference.

Accordingly, the matter stands adjourned for talk of

nts on 28.10.2020.

settlement, failing which for hearing final argume

court is directed 10 send the copy of

Ahlmad of this
e Court

| of District Court, Rouse Avenu

this order to the concerned officia
the official webste of Delhi District

Complex, New Delhi for uploading on

Court.

CMAR MATTO)
{ COURT-IX
pELIIL

(
(PAWAN R
PRESIDING (}I"l"‘ll'I'lll:l,t\lllll'I
ROUSE AVENUE COURTS.NEW
20.08.2020



T

M/s Libra Four Wheel Pyt Lyg

1.CA No. 542/19
Rajinder Kumar Vs

20.08.2020

Present: None for the workman.

None for the managements.

The matter was earlier fixed for 18.04.2020 for

services of the managements, The workman was directed to file the

fresh address of the management no.1 also.
in view of spreading of covid-19.

The matter could not be

taken up on that day

Notice issued to the management no.2 is not

received back.
s failed to file fresh address of

Since, the workman ha
1 could not

the management no.1, so, the notice t0 the management no.

be issued.
of any of the

Today, no one has appeared on behalf
parties through video conference.

Workman is directed to file fresh address, e.mail

address, mobile phone number of the management no.1, e.mail address

and mobile phone number of management no.2 and complete set of

documents within 10 days from today and on filing of the same, the

notices are ordered to be issued to the managements, which are

returnable on 03.12.2020.

Ahlmad of this court is directed to send the copy of

contd...2

| e




D

concerned official of District Court, Rouse Avenue Cour
r uploading on the official web_,siteyf Delhi Distric

!

this order to the
complex, New Delhi fo

Court.

AN KUMAR MATTO)
PRESIDING FFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS.NEW DELH]
20.08.2020



LIR No. QuGB/ 16 —
rhool Chand Yadav 8 o Offset / Palam K€

20.08.2020

Present: h, AR for the workman.

Sh. gsantosh Sing
None for the management. 1
(management no.1 already exparte)

None for management no.2.

The matter was earlier fixed for 19.05.2020 for filing
ement no.2 and also for filing reply 10

ent no.l, vide which, the

of the written statement by manag

the application filed by the managem
t aside the order, whereby, it was

management has sought to S€
n up on that day in

proceeded exparte, but, the matter could not be take
view of spreading of covid-19.

Today, no one has appeared ON pehalf of the

managements through video conference

Ld.AR for the workman has submitted that he does

not remember, @S to whether the copy of the epplicetien,ﬂied by the

management no.1, was supplied 10 him or not, but, he will streightway

argue on the application filed by the management no.1, on the next date
of hearing after inspecting the file.

atter stands adjourned for filing
nd also for hearing arguments

o.lon 20.1 1.2020.

Accordingly. the m

written statement by management no.2 a

on the application, filed by the management N

Ahtmad of this court is directed to send the copY of

e



2-

this order o the concerned official of District Court, Rouse Avenue
Court Complex, New Delhi for uploading on tna?ciai website of Delhi

District Court.

u'i\w.m'iu'.\m I MATTO)

PRESIDING oFFICER:LABOUR COURT-1X
ROUSE AVENUL COURTS.NEW DELHI
20.08.2020



LIR No. 6262/16 .
Resham Pal @ Pal vs. M/s Equipment Enterprises
Empire Techno Engineers Pvt. Ltd.

20.08.2020

Workman in person through video conference.
for the workman through video

Mohd. Nadeem proxy AR

conference.

None for the management.

The matter was earlier fixed for 19.05.2020 for hearing

the workman for production of the

Present:

arguments on the application filed by
But earlier, the proxy AR for the workman had told to the court that

record.
the present

the workman had already filed an application for transfer of

matter in some other court.
But the matter could not be taken up on 19.05 2020, in view of

spreading of covid 19.
Today, no one has appeared on behalf of the management

through video conference.
Proxy AR for the workman seeks adjournment as application

for transfer has not yet been disposed off. In view of the request made by
the proxy AR for the workman, matter stands adjourned for 04.12.2020 for
the same purpose.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for ;upl_o%ading on the official

website of the District Court. gﬁfl

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi

AN NO AnAn




LIR No. 1629/16

Chander Pal Vs Modern Engincering Works

20.08.2020
Present: None for the parties.

The matter was earlier fixed for 27.03.2020 for talk of

settlement, but, in view of the advisory dated 16.03.2020, of the Hon'ble
High Court of Delhi, the matter was fixed for 17.07.2020 for the same

purpose, but, the matter could not be taken up on that day in view of

spreading of covid-19.

The matter was also fixed for 01.07.2020 for
evidence of the workman, but, even on that day, the matter could not be

taken up in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for talk of

settlement on 26.10.2020, failing which, for evidence of the workman on

20.03.2021.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

Court. ; ]

/
}/
o

uum\té KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IN
ROUSE AVENUE COURTS.NEW DELII
20.08.2020



LIR Neo. 3230/19
hi y
Ashish Kumar Shukla Vs M/s Pepe Jeans London

20.08.2020

Present: None for the workman.

The matter was earl
service of the court notice to the workman, but, in view of adviso
16.03.2020, of the the Hon'ble High Court of Delhi, the matter was taken
ie. 27.03.2020 was

up on 21.03.2020 and the date earlier fixed |
the matter could

cancelled and the matter was fixed for 17.07.2020, but,
aken up on that day in view of spreading of covid-19.
ed to the workman was received back

n behalf of the

not be t

The notice issu
day, no oné has appeared O

with the report served, but, to
workman through video conference.

Accordingly, fresh court notice
n on his mobile phone number as me

is ordered 10 be issued
ntioned in the

to the workma
s returnable on 29.10.2020.

reference, which i
d to send the copy of

Ahlmad of this court is directe
use Avenue Court

ncerned official of District Court, Ro

this order to the cO
on the official wepsi@ of Delhi District
|

Complex, New Delhi for uploading

Court.
(PAWAN KUMAR MATTO)
PRESIDING 0]*’I-’I("Iill:l,.\lllll'II COURT-IX
ROUSE AVENLUE COURTS.NEW DELHI
20.08.2020



LIR No. 7807/17
Jagnarayan vs Acrifae Impex

20.08.2020
Present: None for the workman.

Management is already exparte

o020 for
The matter was earlier fixed for 19.05.2 up
e
exparte evidence of the workman, but, the matier could not be ta

on that day in view of spreading of covid-19.

ny of the

Today, no one has appeared on pehalf of 8

parties through video conference

' for
Accordingly, the matter stands adjourned l
fina

25 03.2021 for exparte evidence of the workman. Last and

opportunity for the workman to conclude his entire evidence.
directed to send the copy of

Ahlmad of this court 18
ct Court, Rouse Avenue Court

this order to the concerned official of Distri

Complex, New Delhi for uploading on the official website of Delhi District

/Ny

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELMI
20.08.2020

Court.



LIR No. 3063/17
Umesh Kumar vs Kokeva Designs Pyt Lid.

20.08.2020
Present. None for the parties.
05.2020 for
The matter was earlier fixed for 19 ap on e
- e
evidence of the workman, but, the matter could not b€ tak
day in view of spreading of covid-19.
a of the
Today, no one has appeafﬁd on b half of 4
parties through video conference
ned for

Accordingly, the matter

26.03.2021 for evidence of the workman.

Anlimad of this court is directed to sen

of District Court, Rousé

on the official websit? 0

P Fllff;_ \ J
/KT

(PAWAN KUMAR MATTO)
PRESIDING OFFICEILABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELIT
20.08.2020

this order to the concerned official

' hi District
Complex, New Delhi for uploading f Del

Court.



£ vo. 327/18

ajesh Kumar vs Ryan International School and ors

20.08.2020
Present: None for the workman.
Sh. Gaurav Bajaj, AR for the management no.1
Sh.Rajiv Gupta,AR for the management no.2.
The matter is fixed for today for evidence of the
managements.

Today, no one has appeared on behalf of the

workman through video conference

Ld. ARs of the managements also seek adjournment

stands adjourned for

Accordingly, the matter
ment is directed

of the managements on 18.03.2021. Manage

evidence
e week prior to the next

to file affidavits of the witnesses in the court on
date of hearing and supply advance copies thereof to the workman or his

h AR in similar manner.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
r uploading on the official we?site of Delhi District

|

( B
(PAWAN KUMANR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELIL
20.08.2020

Complex, New Delhi fo
Court.




LIR No. 3760/18 ]
Mahender Pal Vs M/s Asion Motors

20.08.2020
Present: None for the parties.

The matter was earlier fixed for 19.05.2020 for talk of
settlement, but, the matter could not be taken up on that day in view of

spreading of covid-19.

The matter was also fixed for 07.08.2020 for
evidence of the management, even on that day, the matter could not be

taken up, in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the
parties through video conference.

Accordingly, the matter stands adjourned for talk of
settlement on 23.10.2020, failing which for evidence of the

management on 06.0:3.2021.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District
Court. »d

{ ==
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
20.08.2020



/ n e B
esh K
umar vs Ryan Inie
rnational

20.08.2020

School and oFs-

Present:
None for the workman

Sh.G s
s aurav Bajaj, AR of managemen
. Rajiv Gupta, AR of the management no.2

t no.1

The matter is fixed for today for evidence of the
WO
rkman, but, today, no one has appeared 0N behalf of the workman

through video conference.
ed for

stands adjourn

the matter
directed 10 file

Workman 1S
ek prior 10
nagement

Accordingly,

workman on ol .01.2021.
rh one We

thereof 10 the ma

evidence of the
the next

the affidavits of the witnesses In the cou
date of hearing and supply advance copies

orits AR In similar manner.
d the copy of

enue Court

Ihi District

Ahlmad of this court is directed to sen

official of District Court, Rouse AV

der to the concerned
ading on the official website of De

this or
Complex, New Delhi for uplo

Court.
e

(PAWAN KUM ARl MATT
_ (PAWAN KUMAR WM. 0)
:’lll::!:li‘j OFFICER:LARO 'R COURT-IX
SE AVENUE COURTS.NEW DEI -
20.08.2020 o

rRE




LCA No. 302/ 16
Radhey Shyam Vvs. M/s Special Cable Pvt. Lid.

20.08.2020
Present: Sh. Natwar Razi. AR for the workman through video
conference. _
Sh. Pradhuman Gautam, AR for the management through video
conference.
xed for 18.04 2020 for hearing

The matter was earlier fi
t be taken up on that day, in view of

arguments. But the matter could no

spreading of covid 19.
Today, the Ld. ARs for the parties have apprised to the court
requested for

that the chances of settlement are there and jointly

adjournment of the present matier.

In view of the joint request, made by the ARs of the parties, the

matter stands adjourned for

arguments 20.10.2020.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court. P

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts New Delhi
20.08.2020

1alk of settlement and failing which for hearing



LIR No. 4575/16 o o
Subodh Kumar Singh vs. M/s Insight India Private Limited

20.08.2020

None for the parties.
The matter was earlier fixed for 19.05.2020 for hearing

ry issue but on that day matter could not be

Present:

arguments on the prelimina

taken up in view of spreading of covid 19.
as appeared on behalf of any of the parties

Today, no one h
through video conference.
Accordingly,

arguments on the preliminary issue on 02.12.2020.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for upqu\ading on the official

the matter stands adjourned for hearing

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
20.08.2020

website of the District Court.



LIR No. 3219/19
Hansraj Vs M/ AAR AAY Products (1°) Ltd

20.08.2020

Present: None for the workman.

The matter was earlier fixed for 27.03.2020 for

service of the court notice to the workman, but, in view of advisory dated
16.03.2020, of the the Hon'ble High Court of Delhi, the matter was taken
up on 21.03.2020 and the date earlier fixed i.e. 27.03.2020 was
cancelled and the matter was fixed for 17.07.2020, but, the matter could

not be taken up on that day in view of spreading of covid-19.

The notice issued to the workman was received back

with the report served, but, today, no one has appeared on behalf of the

workman through video conference.
Accordingly, fresh court notice is ordered to be issued

to the workman on his mobile phone number as mentioned in the

reference, which is returnable on 29.10.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

= o
Complex, New Delhi for uploading on the official website of Delhi District

Court. A

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
20.08.2020



LI No. 2017/16 _
Gopal Singh Vs Toxmaco Lid Birla Fextile Mills

20.08.2020

Present: None for the parties.

The matter was earlier
evidence of the workman, but, in view of the advisory da

Honb'le HighCourt of Delhi, the matter was taken up ©n g
o matter was fixe

date earlier fixed as 27.03.2020 was cancelled and th ‘
for 17.07.2020, but, the matter could not taken up on 17'07'2020' st
of spreading of covid-19.

f the

Today, no one has appeared on behalf of any ©

parties through video conference
the matter stands adjourned  for

Accordingly,

evidence of the workman on 24.03.2020.
Ahimad of this court is directed to send the copy of
rder to the concerned official of District Court, Rouse Avenue Court

this o
Complex, New Delhi for uploading on the official website of Delhi District

Court.

(PAWAN KUMAR MAT
3 AW \ MATTO
mmsnn.:u_;: OFFICER:LAROUR (‘ﬂl"ll'l‘ X
ROUSE AVENUE COURTS,.NEW DELILL
20.08.2020 ‘



LIR No. 8672/16
Atul Kumar vs. M/s Garg Steel Industries

20.08.2020

Mohd. Nadeem, proxy AR for the workman through video

Present:
conference.

None for the management.
The matter was earlier fixed for 27.03.2020 for filing reply and

consideration on the application filed by the workman. But, in view of the

advisory dated 16.03.2020 of Ho’ble High Court of Delhi, the matter was
e earlier fixed i.e. 27.03.2020 was

taken up on 21.03.2020 and the dat
o be listed on 17.07.2020.

cancelled and the matter was ordered t
aken up on 17.07.2020, in view of

But the matter could not be t

spreading of covid 19.
Today, no one has appeared on behalf of the management

through video conference.
Accordingly, the matter stands adjourned for filing reply and

consideration on the said application on 04.12.2020.
Ahlmad is directed to send the copy of this order to the

concemed official of District Court, RADC for uploading on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
20.08.2020



LIR No. 3062/17

Chaman Sharma Vs Indel Pharmaecuticals Pyt. Lid.

20.08.2020
Present: None for the workman.
None for the management.

The matter was earlier fixed for 19.05.2020 for filing
the fresh address of the management, it's service and also for filing the
receipt of the cost by the workman, but, the workman has failed to file
the fresh address and receipt of the cost, so, the notices could not be

issued to the management. The matter could not be taken up on that

day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, workman is directed to file fresh
address, e.mail address, mobile phone number of the management,
receipt of the cost and complete set of documents within 10 days from

today and on filing of the same, the notices are ordered to be issued to

the management, which are returnable on 01.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District
)

Court. /_ﬁ ;

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COUR
ROUSE AVENUL COURTS.NEW DE
20.08.2020

I-1X
LI



LCA No. 2722/19
Rakesh Ilnuslmn @ Rakesd
)

Solutions Jryg Lid Mishra Vs Mm/4 Render-Wig, l
20.08.2020 ‘
Present: None for the workman. ‘

None for the managements,

The matter was earlier fixed for 17.07.2020 for
service of the managements, but, the matter could not be taken up on

that day in view of spreading of covid-19.

Ahimad of this court has reported that in view of non-

filing of complete sets of documents, the notices could not be issued to

the managements.

Workman is directed to file e.mail addresses, mobile
phone numbers of the managements and complete set of documents
within 10 days from today and on filing of the same, the notices are

ordered to be issued to the managements, which are returnable on

04.12.2020.
Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official Website of Delhi District

Court. ,---'--"-":I"'.' -
A

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELI
20.08.2020



LIR No. 1372/17
Ram Niwas vs. M/s Arihant Industries & Anr.

20.08.2020

Present: None for the parties.
d for 18.04.2020 for hearing

The matter was earlier fixe

arguments on both the miscellaneous application.
But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly,
arguments on both the applications.

To come up on 05.12.2020.

Ahlmad is directed to send the copy o
concerned official of District Court, RADC for upﬂoadmg on the offici

website of the District Court. ( Foft %

(PAWAN KU MAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
20.08.2020

the matter stands adjourned for hearing

of this order to th




LIR No. 7131/16
Data Ram ve Ansun Multiteel India Lid.

20.08.2020
Present: None for the workman.

None for the management.

The matter was earlier fixed for 27.03.2020 Tt
evidence of the workman, but, in view of the advisory dated 16.03.2020
of the Hon'ble High Court of Delhi, the matter was taken up ©On
21.03.2020 and the date fixed as 27.03.2020 was cancelled and the
matter was fixed for 17.07.2020, but, the matter could not be taken up on

that day in view of spreading of covid-19.
Today, no one has appeared on behalf of any of the
parties through video conference

adjourned for

Accordingly, the matter stands

evidence of the workman on 25.03.2021. Workman is directed to file the
affidavits of the witnesses in the court one week prior to the next date of
hearing and supply advance copies thereof to the management or its AR

in similar manner.,
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
'."—\\I
of Delhi District

Complex, New Delhi for uploading on the official websi

u'f\wf\:f KU nﬁiﬁﬁ ATT
" T 1 1 » ) . - “
lllu::sln!{\f. OFFICE “:Lf\l“llr;[ (“0[,111‘ 1X
ROUSE AVENUE ‘ornRrs.NEw IIELlil
20.08.2029¢

Court.



LID No. 4017/18

Rajesh Singh vs. M/s Bal Kishan Vinay Kumar Metal pvt. Ltd-

20.08.2020

Present: None for the workman. ugh video
Sh. MK. Diwcdi, AR for the managemert AIRE
conference.

for hearing
The matter was earlier fixed for 27.03.2020

y the workman for p

by the mana

roduction of

arguments on the application filed b
g PP gement. But

documents and also for production of documents

in view of the advisory of the Hon’ble High Court of Delhi, the

taken up on 21.03.2020 and the date earlier fixed 1.e. 27.03
d to be listed on 17.07.2020.

d not be taken up on 17.07.2020,

matter was

2020 was

cancelled and matter was ordere
in view of

But the matter coul

spreading of covid 19.

Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for 08.12.2020 for

the same purpose.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
20.08.2020



LIR No. 8358/16
Sikender Thakur vs. M/s Ritters Automation Pvt. Ltd.

20.08.2020

Present:  None for the parties.

The matter is fixed for today for hearing further final

arguments.
But, today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for 17.10.2020 for

hearing further final arguments,
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
20.08.2020



LID No. 425/16
Tejpal Singh vs, M/q R.S. International

20.08.2020

Present: None for the parties,

The matter is fixed for today for hearing final arguments.
But, today, no one has appeared on behalf of any of the parties
to advance arguments through video conference.
Accordingly, the matter stands adjourned for 24.11.2020 for

hearing final arguments.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for u loadmg on the official
website of the District Court. '

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
20.08.2020



Sampat Singh Vs MSs Taxmaco Lid Birln Textiles Lt

20.08.2020
Present: None for the parties.

The matter was earlier fixed for 27.03.2020 ﬂ;r
evidence of the workman, but, in view of the advisory dated Lo as d
Honb'le HighCourt of Delhi, the matter was taken up 0N 21.03.2020 .:an
date earlier fixed as 27.03.2020 was cancelled and the matter was fl)fed
for 17.07.2020, but, the matter could not taken up on 17.07.2020, in view

of spreading of covid-19.
Today, no one has appeared on behalf of any of the

parties through video conference

stands adjourned for

Accordingly, the matter
evidence of the workman on 24.03.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District

B i
(K

(PAWAN'KUMAR MATTQ)
PRESIDING OFFICER:LAROUR COURT.IX
ROUSE AVENUE COURTS, NEW DELINK
20.08.202¢

Court.




LIR Neo. 7808/16
Vinod Kumar vs Acrifac Impex

20.08.2020
Present: None for the workman.

Management is already exparte

The matter was earlier fixed for 19.05.2020 for

exparte evidence of the workman, but, the matter could not be taken up

on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference

the matter stands adjourned  for

Accordingly,
Last and final

25.03.2021 for exparte evidence of the workman.

opportunity for the workman to conclude his entire evidence.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official weibsitg; of Delhi District
|

Court. %&jd/%

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LAROUR COURT-IX
ROUSE AVENUE COURTS.NEW DELIIL
20.08.2020



LID N,

Panka; H“li:: /19

Wy, 4ol and Anr

20-03.202{} ) “.nh“'il]li Valmiki Hospi

pre
Sent;
None for the workman.

None for the managementﬁ«

d for 27.03.2020 for the

The matter was earlier fixé
Nk 20, of
rvice of Managements, but, in view of advisory dated 16.03.20

: 2020
he Hontble High Court of Delhi, the matter was taken up on 21.03 20
03.2020. The matter

and fixed for 17.07.2020 after cancelling dated 27.
Could not be taken up on 17.07.2020 in view of spreading
the managements for

of covid-19.

The notices issued 1O
17.07.2020 are received back with the report served.

Today, no one has appeared on behalf of any of the

parties through video conference.

Workman is directed to file e.mail addresses, mobile
phone numbers of the managements and complete set of documents
within 10 days from today and on filing of the same, the notices are

ordered to be issued to the managements, which are returnable on

04.12.2020.

Ahimad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the uﬁicybsite of Delhi District
Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELII
20.08.2020




L1D No. 433/18
Mohd. Azad Vs Yazad

"’ 20.08.2020
Present: None for the parties.

The matter was earlier fixed for 18.04.2020 for talk of
settiement, failing which, for hearing final arguments, but, the matter

could not be taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.

=

Accordingly, the matter stands adjourned for talk of

settlement, failing which for hearing final arguments on 28.10.2020.

Ahlmad of this court is directed to send the copy of
| this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOLR COURT-IX
ROUSE AVENULE COURTS.NEW DELI
20.08.2020

Court.



LIR No. 2024/16 o
Birla Textile® L

Madho Ram Vs MS Toxmaco Lid

20.08.2020

Present: None for the parties.

g for
lier fixed for 27.03.202 .
ated 16.03.20 ;

The matter was ear
o and

evidence of the workman, but, in view of the advisory d
p on

Honb'le High Court of Delhi, the matter was taken u
W
date earlier fixed as 27.03.2020 was cancelled and the matter .
7.07.2020, 10 view

for 17.07.2020, but, the matter could not taken up on 1

21 03.202
as ﬁxed

of spreading of covid-19.
Today, no one has appeared on pehalf of any of the

parties through video conference
stands adjourned for

Accordingly, the matter

evidence of the workman on 24.03.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the officialwebsite of Delhi District

Court. }
(T”*\\
(PAWAN KUMAR MATTO)

PRESIDING OFFICER:LABOUR COURT-1X
ROUSE AVENUE COURTS.NEW DELII
20.08.2020
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LCA No. 206/ ! Hospital Society & Ors.

s. M/s Janakpuri Super Specialty

Sahab Singh v

20.08.2020 ‘
nt: None for the workman.

Frese ha, AR for the management no.1 through

Sh. Jai Kumar Sin

video conference.
None for the management No.2.
Management No.3 is already exparte.

fixed for 27.03.2020 for hearing

The matter was earlier
in view of advisory dated

arguments on the preliminary issue. But,

16.03.2020 of Hon’ble High Court of Delhi, the matte
fixed 27.03.2020 was cancel

r was taken up on

21.03.2020 and earlier date led and the matter

was fixed for 17.07.2020.

But the matter could not be taken up on 17.07.2020, in view of

spreading of covid 19.
Today, no one has appeared on behalf of the workman and

management No.2 through video conference.

Accordingly, the matter stands adjourned for 11.12.2020 for
hearing arguments on the preliminary issue.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for u;;loading on the official
website of the District Court. |

(I_’AWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
20.08.2020



LIR No. 37539/18
Rohit Vs M /s Asian Molors

20.08.2020

Present: None for the parties.

The matter was earlier fixed for 19.05.2020 for talk of
settlement, but, the matter could not be taken up on that day in view of
spreading of covid-19.

The matter was also fixed for 07.08.2020 for

evidence of the management, even on that day, the matter could not be

taken up, in view of spreading of covid-19.
Today, no one has appeared on behalf of any of the
parties through video conference.

Accordingly, the matter stands adjourned for talk of

settlement on 23.10.2020, failing which for evidence of the

management on 06.03.2021.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official ,_wejbsite of Delhi District

Court. |
R i

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELI
20.08.2020




j.ﬂ“ .
Gambhir Vs Libra Four Wheel Pyt Lid

ﬂnrﬂllll

20.08.2020
Present: None for the workwoman.

None for the managements.

The matter was earlier fixed for 18.04.2020 for

he workman was directed to file the
r could not be

services of the managements, T
fresh address of the management no.1 also. The matte
taken up on that day in view of spreading of covid-19.

Notice issued to the management no.2 is not

received back.

since, the workwoman has failed to fi

of the management no.1, so, the notice to the managem

not be issued.

Today, no one has appeared on behalf of any of the

parties through video conference.

Workwoman is directed 10 file fresh address, e.mail

address, mobile phoné number of the management no.1, e.mail address

and mobile phone number of management no.2 an
documents within 10 days from today and on filing of the same, the
notices are ordered 10 e issued to the managements, which are

d complete set of

returnable on 03.12 2020.

Ahimad of this court is directed to send the copy of

Y/ contd...2
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this order o the concerned

Court Complex, New Delhi for uplo

District Court.

Ny “\A\ KU M
FFICE

rRE SIDING O
ROUSL AV

official of District Court,
official website of Delhi

ading on ’Lhel

Rouse Avenue
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20.08. 2020



{

pip No.
pMushiaq

A3T/18
Ansari Vs Yazad

20.08.2020

Present. None for the parties.

arlier fixed for 18.04.2020 for talk of

The matter was €
matter

g final arguments, but, the

nt, failing which, for hearin
f spreading of covid-19.

seftleme
view O

could not be taken up on that day in

Today, no one has appeared on behalf of any of the

parties through video conference.

s adjourned for talk of

pccordingly, the matter stand
28.10.2020.

which for hearing final arguments oN

ourt is directed 10 send the COp
ue Court

settiement, failing
y of

Ahlimad of this €
of District Court, Rouse Aven

er to the concerned official
he official website of Delhi District

this ord
g ont

Complex, New Delhi for uploadin

Court. ]
T = .
AL g/
(PAWAN KuMAR M ATTO)
P RESIDING OI’l~'li‘l2ll:l;.\llﬂl'll COURT-IX
nROUsk AVENLUE Cou RIS.NEW prLill
20.08.2020
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LIR No. 9889/16
Vijay Kumar Vs Packer Ofiset / Palam Flex

20.08.2020

Present: Sh. Santosh Singh, AR for the workman.
None for the management. 1
(management no.1 already exparte)

None for management no.2.

The matter was earlier fixed for 19.05.2020 for filing
of the written statement by management no.2 and also for filing reply to
the application filed by the management no.1, vide which, the
management has sought to set aside the order, whereby, it was
proceeded exparte, but, the matter could not be taken up on that day in

view of spreading of covid-19.

Today, no one has appeared on behalf of the

managements through video conference

Ld. AR for the workman has submitted that he does
not remember as to whether the copy of the application filed by the
management no.1, was supplied to him or not, but, he will streightway

argue on the next date of hearing after inspecting the file.

Accordingly, the matter stands adjourned for filing
written statement by management no.2 and also for hearing arguments

on the application, filed by the management no.1 on 20.11.2020.

Ahlmad of this court is directed to send the copy of



this order to the concerned official of District Court, Rouse Avenue
Court Complex, New Delhi for uploading on the ofﬁcjal website of Delhi

District Court.

(PAWAN KUMAR MATTO)
PRESIDING OITICER:LARBOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
20.08.2020




LIR Neo. 9893/1¢

Lakhichand vs Laxmi Wire Industrics

20.08.2020

Present: None for the workman.

None for the management.

The matter was earlier fixed for 17.07.2020 for
evidence of the management, but, the matter could not be taken up on
that day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference

Accordingly, the matter stands adjourned for

evidence of the management 02.03.2021.

Ahimad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official \l.w site of Delhi District

Court.

( —)
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELII
20.08.2020




LIR No. 1812/19
MD. Racs Vs M/s E.S.F Security (Courier)

20.08.2020
Present; None for the workman.

None for the management.

The matter was earlier fixed for 18.04.2020 for the

service of the management, but, the matter could not be taken up on that
day in view of spreading of covid-19.
The notice issued to the management for 18.04.2020
is received back with the report served.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, workman is directed to file e.mail

address, mobile phone number of the management and complete set of
documents within 10 days from today and on filing of the same, the
notices are ordered to be issued to the management, which are

returnable on 02.12.2020.
Ahimad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

&

|
- 1 ‘.'.
_.-"",- /../
> 4 /

u'i\w;\f‘-liit’il AR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUL COURTS.NEW DELHI
20.03.2020

Court.

s,




LID No. 221/16 ' _
Usha Kumari vs. M/s Bhagwan Mahavir Hospital & Anr.

20.08.2020
Present: Sh. Ajit Kumar Singh, AR for the workwoman through video
conference.
None for the management No. .
t No.2.

None for the managemen
The matter was earlier fixed for 19.05.2020 for payment of
cost by the management L0 the workwoman and also for hearing arguments

directions to the

on the application filed by the workwoman seeking

managements 10 produce certain documents.

But the matter could not be taken up on that day, in view of

spreading of covid 19.
the any of the

Today, n

managements through video conference.
the matter stands adjourned for 02.12.2020 for

o one has appeared on behalf of

Accordingly,

the same purpose.
Ahlmad is directed to send the copy of this order to the

emed official of District Court, RADC for uploading on the official

. :*

/" e

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
20.08.2020

conc
website of the District Court.



T —

LIR No. 1846/19

Darshan Vs M/s E.S.F Security (Courier)

20.08.2020

Present: None for the workman.

None for the management.

The matter was earlier fixed for 18.04.2020 for the
service of the management, but, the matter could not be taken up on that

day in view of spreading of covid-19.

The notice issued to the management for 18.04.2020
is received back with the report served.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, workman is directed to file e.mail
address, mobile phone number of the management and complete set of
documents within 10 days from today and on filing of the same, the

notices are ordered to be issued to the management, which are

returnable on 02.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official wepsite of Delhi District
| /
Court. L~
L
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOLR COURT-IX

ROUSE AVENUE COURTS.NEW DELIT
20.08.2020




it No. 3397 16 . . cn PPvi. Lid.
:ila:risl:. Livert /‘;g Samsung Indin Elecironics Indin

And Others

20.08.2020

Present: None for the parties.

r was earlier fixed for 17.07.2020 for

The matte
n up on that

awaiting the corrigendum, but, the matter could not be take

day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.
Accordingly, the matter stands adjourned for awaiting
the corrigendum on 01 12.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official wepsii.e of Delhi District
| y

(PAWAN %ﬂ' VAL MATTO)
PRESIDING OFFICER:LABOUR COURT-1IX
ROUSE AVENUE COURTS.NEW DELI
20.08.2020

Court.



LIR No. 1744/17
Prem Shankar Vs Novalty Store

20.08.2020

Present: None for the parties.

The matter was earlier fixed for 18.04.2020 for talk of
ment, failing which, for framing of issues, but, the matter could not

settle
eading of covid-19.

be taken up on that day in view of spr

ne has appeared on behalf of any of the

Today, N0 O

parties through video conference.

Accordingly, the matter stands adjourned for talk of

.09.2020.

settlement, failing which, for framing of issues on 22

Ahimad of this court is directed to send the copy of

rder to the concerned official of District Court, Rouse Avenue Court

this o
e official website of Delhi District

Complex, New Delhi for uploading on th

Court.
Ry L fe
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELI
20.08.2020



/p. 118 No. 1841/19

vijender Prasad Sonkar Vs M/s E.S.F Sceurit (C
, ¥ (Lourier)

20.08.2020
Present: None for the workman.

None for the management.

The matter was earlier fixed for 18.04.2020 for the
service of the management, but, the matter could not be taken up on that

day in view of spreading of covid-19.

The notice issued to the management for 18.04.2020

is received back with the report served.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, workman is directed to file e.mail

address, mobile phone number of the management and complete set of

documents within 10 days from today and on filing of the same, the

notices are ordered 1o be issued to the management, which are

returnable on 02. 12.2020.

Ahlmad of this court is directed to send the copy of
ct Court, Rouse Avenue Court

this order to the concerned official of Distri
official werite of Delhi District

Complex, New Delhi for uploading on the

Court. [/

(I';\“";‘\N KUMAR MATTO)
PRESIDING Orr l(f.lill:ln\llﬂl’ll COURT-IX
ROUSE AVENLEL COURTS.N EW DpELI
20.08.2020

N
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LID No. 329/18

SIII Yik I rilknsh ¥ hJ SC
. ¥ I‘ i il o
‘ | A anm ln‘ernﬂll“nn] - ) h l

Sh.Gaurav Bajaj, AR of m.=.a|n:agla'""e"'t L

Sh. Rajiv Gupta, AR of the managem®

The matter is fixed for
workman, but, today, no one has appeared

through video conference.

Accordingly, the matter

evidence of the workman on O1.

the affidavits of the witnesses in the cou

date of hearing and supply advance copies

orits AR in similar manner.

Ahlmad of this court IS directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

plex, New Delhi for uploading on the official website of Delhi District

Com
Court.

..--f"".:_-"x
i ok /
n"r\\ J.r
(PAWAN Kﬁ irr Lé{q%
__(PAWAN RTMAR MATTO)
pmils:}n_l)p OFFICEI:LABOUI COURT-IX
WOUSE AVENUE COURTS.NEW DELHI
20.08.2020 ‘




LCA No. 341/19
Sunil Kumar Vs M/s Libra Four Wheel Pye Lid

20.08.2020

Present: None for the workman.

None for the managements.

The matter was earlier fixed for 18.04.2020 for
services of the managements, The workman was directed to file the
fresh address of the management no.1 also. The matter could not be

taken up on that day in view of spreading of covid-18.

Notice issued to the management no.2 is not

received back.

Since, the workman has failed to file fresh address of

the management no.1, so, the notice to the management no.1 could not

be issued.

Today, no one has appeared on behalf of any of the

parties through video conference.

Workman is directed to file fresh address, e.malil
address, mobile phone number of the management no.1, e.mail address
and mobile phone number of management no.2 and complete set of
documents within 10 days from today and on filing of the same, the

notices are ordered to be issued to the managements, which are

returnable on 03.12.2020.

Ahlmad of this court is directed to send the copy of

1 ~ contd....2
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istrict Court, Rouse Avenue

concerned official of D
n the official website of Delhi

this order to the
elhi for uploading o}
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District Cou rt.

(PAWAN KUMAI/MATTO)
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L1 Neo. 136/18
Jameel Ahmed Vs Yazad

20.08.2020
Present: None for the parties.

The matter was earlier fixed for 18.04.2020 for talk of

g which, for hearing final arguments, but, the matter

settlement, failin
covid-19.

could not be taken up on that day in view of spreading of

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for talk of

settlement, failing which for hearing final arguments on 28.10.2020.

Ahlmad of this court is directed to send the copy of

er to the concerned official of District Court, Rouse Avenue Court

this ord
al welbsiﬁe of Delhi District

Complex, New Delhi for uploading on the offici

Court. j
g

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LAROUR COURNT-1X
ROUSE AVENUE COURTS.NEW DELHI
20.08.2020



it No. 1860/19
grishan Dev Manjhi Ve M/s Seientific § .
Service Pvi Lid /8 Scicntific Seeurity Management

20.08.2020
Present: None for the workman,

The matter was earlier fixed for 19.05.2020 for
service of the management, but, the matter could not be taken up on that
day in view of spreading of covid-19.

Today, no one has appeared on behalf of the
workman through video conference.

The Ahlmad has reported that since the complete set

of documents and registered A.D. were not filed by the workman, so, the
notices could not be issued to the management.

Since, the name of M/s India Fashion Pvt.Ltd. is not

named in the reference and for the best reason known to the workman,
he has impleaded it as management no.2, without any corrigendum in

the reference, so, the notice to this additional party cannot be issued.

Workman is directed to file e.mail address, mobile
phone number of the management M/s Scientific Security Management
Service Pvt.Ltd., (who is named in the reference) and complete set of
documents within 10 days from today and on filing of the same, the
notices are ordered to be issued to the management, which are

returnable on 03.12.2020.

Ahlmad of this court is directed to send the copy of
...contd. .2
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istrict Court, Rouse Avenue

concerned official of D
n the official website of Delhi

this order to the
elhi for uploading o}

Court Complex, New D

District Cou rt.

(PAWAN KUMAI/MATTO)

I'IIESII'ING 0I-‘l*‘ll'lill:l,:\llill.'ll ('Ol'llT-lX

nRousk ;\\’Ii?\'l.’li (‘ﬂl'll'l's..‘ilz‘,“’ IIELIII
20.03.‘2020

L

iy



"LIR Neo. 2370/16

Avinash Sharma 10 Others Vs Asian Motors

20.08.2020
Present: None for the parties.

The matter was earlier fixed for 19.05.2020 for talk of
settlement. but, the matter could not be taken up on that day in view of
spreading of covid-18.

The matter was also fixed for 07.08.2020 for

evidence of the management, even on that day, the matter could not be

taken up, in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for talk of

settlement on 23.10.2020, failing which for evidence of the

management on 06.03.2021.
Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official rwegsite of Delhi District

Court.

v
—

AN
{1
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LARBOUR COUNT-IX
ROUSE AVENUE COURTS.NEW prLHl
20.08.2020



LIR No. 1634/16

Gulab Yadav Vs Modern l*}ngi-wcrinn Works

20.08.2020
Present: None for the parties.

The matter was earlier fixed for 27.03.2020 for talk of
settlement, but, in view of the advisory dated 16.03.2020, of the Hon'ble

High Court of Delhi , the matter was fixed for 17.07.2020 for the same

ken up on that day in view of

purpose, but, the matter could not be ta

spreading of covid-19.
01.07.2020 for

could not be

The matter was also fixed for

evidence of the workman, but, even on that day, the matter

taken up in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for talk of

settlement on 26.10.2020, failing which, for evidence of the workman on

20.03.2021.

Ahlmad of this court is directed to send the copy of
of District Court, Rouse Avenue Court

this order to the concerned official
e official website of Delhi District

Complex, New Delhi for uploading on th

Court. ﬂ/\\

i . S = ."lf-
(PAWAN KU MAR M ATTO)

rR:LABOUR Cov Rr-1X

PRESIDING OFFIC ;
ROUSE AVENLE (_‘OITIlTS,NE‘W prLnl

20.08.2020



P A

Seeurity Management Scrvices PPvt

None for the parties.

er fixed for 27.03.2020 for

The matter was earli
ted 16.03.2020

e of the management, but, in view of advisory da

evidenc
of the Hon'ble High Court of Delhi, the matter was taken up on
21 .03.2020 and the date earlier fixed as 27.03.2020 was cancelled and
t in view of spreading of covid-

the matter was fixed for 17.07.2020, bu

19, the matter could not taken up on that day.

Today, no one has appeared on behalf of any of the

parties through video conference
stands adjourned for

Accordingly, the matter
rected

ent on 20.02.2021. Management is di

evidence of the managem
rt one week prior to the next

to file affidavits of the witnesses in the cou

date of hearing and supply advance copies

AR in similar manner.

thereof to the workman or his

Ahlmad of this court is directed to send the copy of

ourt, Rouse Avenue Court

er to the concerned official of District C
'"‘we@site of Delhi District

this ord

Complex, New Delhi for uploading on the officia

Court.

(PAWAN KUMAR MATTO
. JPAWAR KA 1 )
PRESIDING OFFICEI:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELMI
20.08.2020



A O
Rambhal VS Ryan International School and o
- rs.

331/18

00.08.2020
Present. None for the workman.
Sh. Gaurav Bajaj, AR for the management no.1
Sh.Rajiv Gupta,AR for the management no.2.
The matter is fixed for today for evidence of the
managements.

Today, no one has appeared on behalf of the

workman through video conference

Ld. ARs of the managements also seek adjournment

stands adjourned for

Accordingly. the matter
irected

3.2021. Management iS d

e managements on 18.0
r to the next

evidence of th
to file affidavits of the witnesses in the cou
S thereof 10 the workman or his

date of hearing and supply aav

rt one week prio

ance copie

AR In gimilar manner.

Ahimad of this court is directed 10 send the copy of

ncerned official of District Cou
official website of Delhi District

this order 0 the co rt, Rouse Avenue Court

complex, New Delhi for uploading on the

Court. S
L

\
(PAWAN KUMARM ATTO)
PRESIDING oy Il’lill:l.i\llﬁl'll COURT-IN
ROUSL AVENLUE Cov RIS NEW prELIY
20.08.2020




LID No. 633/16

Sh. Abdullah 17 Others Vs Yazad

20.08.2020

Present: None for the parties.

for talk of

he matter

The matter was earlier fixed for 18.04.2020

settlement, failing which, for hearing final arguments, but, t

could not be taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the
parties through video conference.

Accordingly, the matter stands adjourned for talk of

settlement, failing which for hearing final arguments on 28.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

A

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
20.08.2020

Court.



piD No. 440/ 18
vinkhtar Vs Yazad

20.08.2020

Present: None for the parties.

g earlier fixed for 18.04.2020 for talk of

The matter wa
matter

ing final arguments, but, the

settiement, failing which, for hear
f spreading of covid-19.

could not be taken up on that day in view ©
If of any of the

Today, no one has appeared on beha

parties through video conference.

Accordingly, the matter sta
guments on

nds adjourned for talk of

28.10.2020.

settliement, failing which for hearing final ar

court is directed 10 send the copy of

Ahimad of this
nue Court

al of District Court, Rousé Ave

rder to the concerned offici
g onthe official website of Delhi District

this ©

Complex, New Delhi for uploadin

Court.

RN
(PAWAN I(l("i\l;\ll VMATTO)
PRESIDING OFFICER:LABOUR COUNT-IX
ROUSE AVENUE COURTS.NEW DELIL
20.08.2020



'n N[I. 267/1 7
fgom Samujh vs M/s Atul Plastic Pvt Ltd.

20.08.2020

Present: None for the parties.

The matter was earlier fixed for 18.04.2020 for

evidence of the management, but, the matter could not be taken up on

that day in view of spreading of covid-19.
Today, no one has appeared on behalf of any of the

parties through video conference

Accordingly, the matter stands adjourned for

evidence of the management on 04.03.2021. Management is directed to
file affidavits of the witnesses in the court one week prior to the next date

of hearing and supply advance copies thereof to the workman or his AR

in similar manner.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District
|/

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELIKY
20.08.2020




LIR No. $3935/1¢
Amrish Kumay Vs S‘nmuung India Eleetronies India Pvt Lid
And Others

20.08.2020

Present: None for the parties.

The matter was fixed for today for framing of issues
and also for filing reply to the three applications filed by the workman for

seeking directions for the management s to produce the record and
onsideration thereon, but, today, no one has 3

pPpeared on behalf of any
f the parties through video conference

Accordingly, the matter stands adjourned for the
me purpose on 01.10.2020.

Ahlmad of this court is directed to send the copy of
order to the concerned official of District Court, Rouse Avenue Court

plex, New Delhi for uploading on the official

/web ite of Delhi District
1.

(PAWAN KUMAR MATTO)
PRESIDING ‘FICER:LABOUR COURT-IX

ROUSI/AVENUE COURTS.NEW DELN]
20.08.2020



LIR No. 8390/16 . .
Parveen IBagga Vs Samsung India Electronics India Pvt Ltd

And Others

20.08.2020

Present: None for the parties.

tter was fixed for today for framing of issues

The ma
e workman for

to the three applications filed by th

the managementsio produce th
n behalf of any

and also for filing reply

seeking directions for
ereon, but, today, no one has appeared O

e record and

consideration th
of the parties through video conference

Accordingly, the matter stands adjourned for the

same purpose on 01 .10.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official

Court.

(PAWAN Knmn/nxrrm
PRESIDING OFFHER:LABOUK COURT-IX

ROUSE AVENUE COURTS.NEW DELIIL
20.08.2020



LIR No. 8393/16
Baghwat Vs Samsung India

Others

Electronies India Pvi Ltd And

20.08.2020
Present: None for the parties.
The matter was fixed for today for framing of issues

and also for filing reply to the three apphcatlons filed by the workman for
seeking directions for the managementﬁ to produce the record and
consideration thereon, but, today, no one has appeared on behalf of any

of the parties through video conference

Accordingly, the matter stands adjourned for the

same purpose on 01.10.2020.

Ahimad of this court is directed to send the copy of
e Avenue Court

this order to the concerned official of District Court, R

Complex, New Delhi for uploading on the official wePsit of Delhi District

Court.

AN KUMAR MATTO)

PRESIDING OFFICER:LABOUR ( OURT-IX
ROUSE AVENUE COURTS.NEW DELNI

20.08.2020



LR No. II{IBG/.IG
llnlnindru

And Others

k.

Singh Vs Somsung India Electronjcs India Pvt Lid

20.08.2020
Present: None for the parties.
The matter was fixed for today for framing of issues
and

also for filing reply to the three applicﬂions filed by the workman for
seeking directions for the managementcto produce the record and

consideration thereon, but, today, no one has appeared on behalf of any
of the parties through video conference

Accordingly, the matter stands adjourned for the
same purpose on 01.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi

for uploading on the official websita f Delhi District
Court.

/A

(PAWAX KUMAR MATTO)
PRESIDING OFFACER:LARBOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
20.08.2020



LID No. 328/18
Yashvir Singh vs Ryan International School and ors.

20.08.2020
Present: None for the workman.

sh.Gaurav Bajaj, AR of management no.1
Sh. Rajiv Gupta, AR of the management no.2

The matter is fixed for today for evidence of the
workman, but, today, no one has appeared on pehalf of the workman

through video conference.

Accordingly, the matter stands adjourned  for
evidence of the workman on 01.04.2021. Workman is directed to file
the affidavits of the witnesses in the court one week prior to the next

date of hearing and supply advance copies thereof to the management

orits AR in similar manner.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the 0 il website of Delhi District

Court.

(PAWAN KUMAMR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COUNRTS,NEW DELHI
20.08.2020



